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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERA%AD BENCH

AT HYDERABAD.

: 7.,8.1996.

b.A.No.851/96. Date of order

Between

U.V.Subbarayudu «+ Applicant
And

1. The Sub Record Officer,
R.M.85. 'AG' Division,
Cuddapah.

2. The Member(P),

Postal Services Board,
NetgL D_e__lh 1_9_.‘_‘

4 «+ Respondents
gt

Counsel for the Applicant .« Shri Krishn
Shri S4. Sh

Counsel for the Respondents e« Shri V.Bhim
: Addl. CGSsC

cCoRAM |
Hon 'ble Shri Justice M.G.Chaudhart : Vice«Ch
Hon'ble Shri H.Rajendra Prasad : Member(A)

Qrder,

a pevan for
areef Ahmed

anna,

ajrman

(Per Hon'ble Shri Justice M.G.Chaudhari : Vicé-Chairman)

The grievance of the applicant mainly i

revisional authority haslnot disposed of the

s| that the

revision petit

although a period of six months has elapsed akd therefore

he should be directed to dispose of the same

early.

2. The applicant had filed a revision petitjion addressed

to the Regional Postmaster-General, Southern

and the Secretary to Government, Ministry of

Region, Kurnoc

Post, New Delt

He was {informed by the Office of Postmaster-(;en-er_al,: KU LT} Ot

ORI Y R~

that the proper authority to whbm‘the petitionrshOﬁid be

addressed is Member(P), Postal Sérvices'Boar

Posts. He was advised that if he so desireﬂL

his petition to the proper authority through

L

%or the D.G. .
he may send
proper channe

‘.0.“2




il

proper channel on!iL2.96.

-————10.1

According to the applicant thereafter he submitited the

revision petition to the proper authority as ahove through

from service and he has challenged the order o
revision petition should have beep disposed of
Menber (P) jof the Postal Services Board by this
further delay would not be in the interests of
Hence the following order:-

The learned Member(P) of the Postal Servi

New Delhi is directed to dispose of the revis]

{§§ In our opinion, since the applicant has b#en removed

f removal
by the learne—
time and any

justice.

ces Board,

on petition

of the applicant dated 1.2.96 and communicate [the decision

from the date of receipt of this order.

thereon to the applicant within a period of t%o months

(5, a copy of the revision petition describe

dated 1.2,96 (ﬁpnexurei@j may be supplied by
counsel for the applicant to the office of th

within a period of one week. On such copy bef

as appeal
he learned
s Tribunal

ng furnished

that shall be forwarded alongwith a copy of this order

to the Respondent No.2, Immediately thereaf#e

Respondent No,.2 shall act on that copy if for

{ Manvacon )
the original appea%\has not been received by h

within one week copy is not supplied by the learned counse!

r the
any reason

im. If

v

for the applicant then only a copy of this order may be

forwarded to the Respondent No.2

4. The O0.A, is disposed of in terms of the|above order,

No order as to ¢os

{ H.Rajend ( M;Gﬁchau
Member Vice-Chal

Dated: 7.8.1996,

Dictated in Open Court. ﬂ?””ﬂqi

br. . Qﬂ-(m




\

0.A.851/96.,

To-

2

3.
4.

Se
6.

The

Sub RecordOtficer,

R.M.S.'AG' Division,

Cuddapah.,

The

Member(P)

Postal Services Board,

New
Cne
One

One

One

pvm.

relhi.
copy to Mr.Krishna Devan, Advocate, CAT.Hyd,
copy to Mr,v.Bhimanana, Addl.CGSC.CAT.Hyd.,

copy to Library, CAT.Hyd.
spare copy.
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IN THE CENTRAL. ADMINISTRARIVE TRIBHNAL

HYDERABALD BENCH ATHYDERABAD
THE HON “BLE MR.JUSTICE M.G.CHAUDHARI
' VICE-CHAIRMAN

AND

e

THE HON'BLE/MK.H.RAJENDRA PRASAD:M(A)

Dateds: ’\ - @ -19%6

No order as toO ¢osts. ﬁ 6’7; .

M.A/R.;A./c_:.}.. No. .
_in
0.4 .No, BS | %

T'..A;NO- ) (wlb-

Admitted and Interim Directddns

Issukd.
all ed.

——

Disposed .of with directions

Dismfigsed

Dismiissed as witthdrawn.

Digmissed for Default.

ered/Re jected.
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